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development Corporation Limited, 
New Delhi, for the year 1977-78.
[Placed in Library. See No, LT- 
4357/79*].

Review and A n n u al Report o f D eltii 
S tate Industrial Developm ent Cor
poration Ltd., New  D elhi fo r  1976-77

THE MINISTER OF STATE IN 
THE MINISTRY OF INDUSTRY 
(SHRI JAGDAMBI PRASAD YA
DAV): I beg to lay on the Table a 
copy each of the following papers 
(Hindi and English versions) under 
sub-section (1) of section 619A of the 
Companies Act, 1956: —

(1) Review by the Government 
on the working of the Delhi State 
Industrial Development Corporation 
Limited, New Delhi, for the year
1976-77.

(2) Annual Report of the Delhi 
State Industrial Development Cor
poration Limited, New Delhi, for 
the year 1976-77 along with the 
Audited Accounts and the comments 
of the Comptroler and Auditor 
General thereon.
[Placed in Library. See No. LT- 
4358/79],

12.03 hrs.

COMMITTEE ON PRIVATE MEM
BERS’ BILLS AND RESOLUTIONS

Thirty- second Report

SHRI RAM VILAS PASWAN 
(Hajipur): I beg to present the
^Thirty-second Report of the Com
mittee on Private Members' Bills and 
Resolutions.

PUBLIC ACCOUNTS COMMITTEE
H undred and Thirty -  second. Hundred 
and Thirty- third and H undred and 

Forty- tout  R eports

SHRr ASOKE KRISHNA DUTT 
(Pain Puin); I beg to present the 
Jollowing Reports of the Public 
Accounts Committee:

(1) Hundred and thirty-second 
Report pn paragraphs 8, 14 and 17 
of the Report of the Comptroller 
and Auditor General of India for 
the year 1976-77, Union Govern
ment (Civil), Volume I, Indirect 
Taxes relating to Customs Receipts.

(2) Hundred and thirty-third Re
port on action taken by Govern
ment on the recommendations con
tained in th£ Seventy-seventh 
Report on Direct Taxes.

(3) Hundred and forty-first Re
port on action taken by Govern
ment on the recommendations con
tained in the Seventy-third Report 
On University Grants Commission 
relating to Ministry of Education 
and Social Welfare.

COMMITTEE ON PUBLIC UNDER
TAKINGS

Forty-eighth and Thirty-ninth 
Reports

SHRI JOTIRMOY BOSU (Diamond 
Harbour): I beg to present the fol
lowing Report and Minutes on the 
Committee on Public Undertakings:

(1) Forty-eighth Report on In
ternational Airports Authority of 
India—Imbalances in the utilisation 
of Airports and in the operations of 
foreign airlines vis-a-vis national 
carriers and Minutes of the sittings 
of the Committee relating thereto.

(2) Thirt-ninth Report on action 
taken by Government on recom
mendations contained in the Fif- ; 
teenth Report of the Committee on j  
Public Undertakings on Central j 
Inland Water Transport Corporation 1 
Ltd.—Utility of Rajttbagan Dock
yard and other related matters.

COMMITTEE ON SUBORDINATE 
LEGISLATION

NxNxftE&NTH Report

.; SHjRI SOMNATH ... CHATTH^U*0 
(Jadavpur): I beg to present the Nine
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teenth Report (Hindi and English ver
sions) of the Committee on Subordi
nate Legislation.

COMMITTEE ON THE WELFARE 
OF SCHEDULED CASTES AND 

SCHEDULED TRIBES
R e p o r ts  q f  fc»ifJDY T o u r^  o f  S tu d y  

G ro u p s  I a n d  II
SHRI SURAJ BHAN (Ambala): I 

beg to lay on the Table the following 
Reports of the Committee on the Wel
fare of Scheduled Castes and Sche
duled Tribes:—

(1) Report of Study tour of Study 
Group 1 of the Committee on its 
visit to Calcutta, Tatanagar, Bhu
baneswar, Paradip, Puri and Visa- 
khapatnam during September, 1978.

(2) Report of Study Tour of 
Study Group I of the Committee on 
its visit to Calcutta and Andaman 
and Nicobar Islands during January, 
1979.

(3) Report of Study Tour of Study 
Group II of the Committee on its 
visit to Gauhati, Silchar, Aizawl, 
Lumding, Kohima and Tinsukia 
during January, 1979.

(4) Report of Study Tour of 
Study Group I of the Committee on 
its visit to Baster, Bailadila, Kora- 
put and Bhilai during February,
1979.

(5) Report of Study Tour of 
Study Group II of the Committee on 
its visit to Kota, Ratlam, Dhar 
(Mandav), Alirajpur, Dahod and 
Vadodara during February, 1979.

13.06 bn.
MATTERS UNDER RULE 377 

(i) E xtension or  period o f Special 
fa cilities proveded fo r  the Scheduled  

C astes and Scheduled Tribes
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